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1,ORDERDT. 30.5,2002 

jiJ-) çc:7) ApliCaflt, wireless Oi.eratoi)  

faca transfer from 3lasore to Yantamal site / 

Burl 	nder Annexure.4,dated 22.5, 2OO2has filed 

this original Application raising griovances 

against the said transfer order.I-e has also 

filed a repr€sc.ntation under Annexure-5, dated 

2B.5.2002wheLeifl he has djsc1os1 that two 

of his childrE1 are prosecuting final year sth.dicS 

and going to appear in the firal exarninaticfl 

E has also during the acadniC SessionS 20O2_2O031k.  
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AD/e_it___•t__ 
ORDERS OF THE TRIBUNAL 

disclosed aoout the sickness of his wife.It i 

the case of the aplicant that efore coming to 

e posted at aalasore,he has served the 

esOfldefltE Orcanisat.iTfl at different places 

vi ,:: pssrnest 3efl(Jal,afld 3ihar and that, he 

has not special fasinaticfl to remain at 

Balasore and ,therefore,.he has virtually prayed 

for keeping his present transfer in abeyance 

till June, 2003/for one year. Transfer being an 

incident of Service, the Authorities of the 

Applicant/Respondents are competent to 

redress the grievances of AppliC'it.In the 

said premises,ths Original Application Is 

disposed of with a directicn to the RespaldentS 

(especially Respondent No.2) to redress the 

grievances of the Applicaflt,aS raised under 

znnexure-5, dated 28th Ma,20O2,within a period 

of 45 days from the date of receit of a copy 

of this order and until then the impugned transfer 

order under nnexur€4, dated 22.5.2002 ('so far.. 

it relates to A-ppliCaflt)shall remained tayed 

while redressing the grievances of Applicnt tc 

keep his transfer order in ab.eyance for a per1c. 

of next One year ,the authorities/Respondents. 

are free to give him alternative postiw 

at Barlpada, Jamshedpur or at any other nearabct 
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Sed Copies of this order alongwith 

to the Respc1dtts, at the cost of the A pp1icant Mr,Rth, 

Advocate for the Applicant undertakes to furnish the 

recUrEd 	stages by 31.5.2002. 

Free C01ES of this OLder be given to Mr. Rath, 

Advocate for the A pplicant and Mr.A.K.Bose,leam ed 

SeniOr standing coUnsel appearing for the RespOndits(on 

whom a copy of the petition has been served and who has 

been heard in the matter) 
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